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Notes o the Registry. 
	 Order of the Tr.. ....... 

*1 
15.6.2005 Heard Mr, P.N. Goewami, learned 

counsel for the applicant and also 

Ms. B. Devi, learned ecounsel for 

the Railways* 
he  main g.ievnce of the appli 

cants is that though the 	applicants 

Dy. 	L4Z 	. 	. passed the written and physical 

• 	 . efficiency tests, the applicant have 

not been included in the empapeLl 

ti list (Annexure - E) • Counsel for 

the applicant submits that as a 
- 	

. matter of fact 110 vacanc*es are 

there and these is no justification 

I showing 16 names more in therbj$j.. 

0 	1. ].istand further he submits that 

the respondents ought to have 

included all the persons who passed 

written and physical efficiency 

ests in the empannel list. The 

• respondents will file an affidavit 

explaiiing, the circumstances un4cr 

which 116 names out of i 	are 

• showed as prb,isional. ' hiS will be 

done within two weeks. 

Con:d/i 
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15.6.2005 Post on 6.7.2005 for 

admission. 
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	Mnber 	 Vice-Chairman 

6.7.2005 	Ms. S. Das, learned counsel for 

the applicant is present. Counsel for 

the Railways absent with notice. 

Post on 14.7.2005. 

KIP 

yjce-Chajan 
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19.7,2005 	ounse1 for the parties absent 

I. 

with notice. Post on 20.7.2005 9  
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20.7.05 
	

Heard, Mr G.RaJiul, lEarned counsel 
for the applicants and Miss B .evi, 
learned counsel appearing on behalf 

of Railway counsel Mr SSarma., 

13 	 Admit. Issue notice to the respon- 
dents • Written statement, within. four 

fy1 0 . 
	

weeks. 

post on 23.8.05 for order. 
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23.8.05. 	M8,B.UeVilearned counsel for the 

Railways sybfnits that written statement 

is being filed to-day. Mr. 0 .Rahui 0-  counse  

for the applicant wants to file rejoinde, 

• 	 Post the matter on 27.9.05. 

ViceChairman 
• 	Im 

7LtLJ 

•Mr G, Rahil learned counsel for the 

applicant submits that the ã.iäãrt' wants 

to file rejoinder. Ms.U.,as-learned 

?tddl.C.G.S.C. represeflts Mr.S.Sarrna learned 

Railway ounsel for the Respondents, 

Post the matter on 17,11,05.'. 

Vice- hairman 

Mr.G.Rahul, learned counsel for 

the applicant and Mr.J.L.Sarkar, learn-

ed standing counsel. for the Railways 

are present. Written statement has 

already been filed. The applicant warit9 

to file a rejoinder. 

•jPt for hearing in the next Dlvi-

•sioxiBench€ Rejoinder, if any in the 

meantime. 

Vice-Chairman 

ME 

v,sl~ , ~~ 

27.9,05 

01 

irn 

17.11.2005 

44i 'W 

fd/ 9j-jt'- 

7 .3 .06 Heard counsel for the parties. 

Hearing concluded.. judgment 1elivered in 

open Court, kept in separate sheets. 

he application is dismissed. NO 

orde as to costs. 

vice Chairman(J) 	\ri.c Chairman (A) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

- i37f2005 
O.A. No . ............................................................................... 

07.03.2006 
DATE OF DECISION ......................... 

Sri Baneswar Rabha & another. .............................. .Applican t/s  

Mr. Gau tarn Rahul 
............................................................ ............................

Advocateforthe 
Applicant/s. 

- Versus -  

• •. 	Union of India & Others 
. 	 .......................Respondentls 

Mr. S.Sarma & Miss B. Dcvi. 
......................................................• 	 .................. Advocate for the 

Respondents  

CORAM 

THE HON'BLE SRI B.N. SOM, VICE CHAIRMAN (A). 
THE HON'BLE MR. K.V. SAcHIDANANDANJ VICE CHAIRMAN (I) 

1. 	Whether reporters of local nepape1s 
may be allowed to see the Judgment? 

2 	Whether to be i eferred to the Reporter or not YelslNo 

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench? 	 ,Ys/No 

Whether their Lordships wish to see the fair copy 
of theJudgment? 	 No 

• ViceChairrnan(1)/Mernber (A) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 137 of 2005 

Date of Order: This is the 7th March 2006. 

THE HON'BLE SHRI B.N.SOM, VICE CHAIRMAN (A). 

THE HON'BLE SHRI KV.SACHIDANANDAN, VICE CHAIRMAN (J). 

1.Shri Baneswar Rabha, 
Son of Shri Joydev Rabha, 
ResIdent of Dhuliagaon, BokalIpara, 
P.S. Chaygaon, 
District, Kamrup (Assam) -781124. 

2.Shri Sanjit Kumar Bordoloi, 
Son of Late Prabin Chandra Bordoloi, 
Resident of Khilagaon, 
P.S. Jagiroad, 
District - Morigaon, Assain (782140) 	 ... Applicants 

By Advocate Sri Gautarn Rahul 

- Versus - 

l.Union of India, 
Through the Secretary to the Governrnerft. of India, 
Ministry of Railways, 
Rail Bhawan, 
New Delhi-I 10001. 

2.North East Frontier Railways, 
Maiigaon, 
Guwahati-78 1011 
Through the General Manager. 

3.General Manager (P) 
North East Frontier Railway, 
Maligaon, Guwahati-78 1011. 

4.Chief Personnel Officer, 
North East Frontier Railway, 
Maligaon, Guwahati-78 1011 

5.Divisional Railway Manager (Personnel) 
North East Frontier Railway, 
Lum ding, 
District Nagaon, Assam (782447) 	 ... Respondents 

By Advocate Sri S.Sarma, B. Devi 
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ORDERORAL) 

SACHIDANANDANI  K.V.kV.C.): 

Two applicants have filed this application. They belongs to 

Scheduled Tribe (ST) community and they should get protection under 

the provision of Constitution in appointments. 

The respondents have invited applications from eligible SC & 

ST candidates for filling up of 595 posts of Tracknian/ Khalasi in 

N.F.Railways. Accordingly the applicants have submitted their 

applications. Both the applicants were successfully cleared the 

preliminary test and physical efficiency test but they were not selected 

for appointment. Aggrieved by the said action of the respondents they 

have ified this application. 

The respondents have filed a detailed written statement 

contending that as per the advertisement total number of ST vacancies 

for the posts of Trackrnan and Khalasi were 110 and 132 candidates 

were called for Physical efficiency test. The respondents further stated 

that 3 candidates did not attend the physical test, 5 candidates have 

failed to qualify in the physical test. Hence only & candidates become 

ineligible for empanelment. Mere passin.g in the physical test will not 

confer any right for automatic empanelment but it will depend on the 

relative merit position of the candidates for placing the name in the 

It 

	

	 panel. The applicants were not within the merit and therefore they could 

not be empanelled. 

The applicants have approached this Tribunal earlier also by 

filing 0A58/ 2005 seeking for a' direction to consider inclusion of their 

names in the select list. The Tribunal by order dated 1.3.2005 disposed 

of the application with a direction to the applicants to fll.e a 

representation before the respondents and the respondents were also 

L 
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- 	 directed to dispose of the same within two months. Accordingly the 

applicants have filed a comprehensive Annexure-G representation which 

was disposed of by the respondents by a speaking order vide Annexure-H 

order dated 2.5.2005. Mr G. Rahul, learned counsel for the applicants 

contended that there were 132 posts as per advertisement and only 110 

were selected out of which certain persons have been marked as 

provisional. The applicants were also in the SF category. Miss B. Devi, 

learned counsel appearing on behalf of the Railway counsel on the other 

hand submitted that selection was made as per procedure and in terms 

of the advertisement. On verifying the records we find that the 

candidates shown as provisional which is under challenge are also within 

the select' list and they cannot be segregated from the main list and only 

110 candidates has been selected in that list, which cannot be faulted. 

The applicant has not made out a case that their names should be 

placed within the 110 candidates. As per merit they figured below 110 

enipanelled candidates, they could not make out a case. We are also 

governed by the decision of the Suprtme Court in (Din Prakash Shukia 

vs. Akbilesh Kuinar Shukia & Ors. reported in AIR 1986 SC 1043, 

wherein the Honbie Supreme Court has held that having participated in 
il 

the selection and failed the candidate has no right to challenge the same 

before the Court of Law." The same dictum is also squarely applicable in 

the present case and therefore there cannot be a case for the applicants. 

The O.A is accordingly dismissed. 

circumstances there will be no order as to costs. 

(K.V. SACHIDANANDAN) 	 413 

VICE-CHAIRMAN (J) 	 VICE-CHAIRMAN (A) 
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IN THE CENTRAL ADMIMSTRATWE TRIBUNAL 
GUWAHATI BENCH 

GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals 
Act, 1985) 

ORIGIIAL APPLICATION NO. 1 '1 /2005 

BETWEEN 

Shri Baneswar Rabha, 
Son of Shri Joydev Rabha, 
Resident of Dhuliagaon, Bokalipara 
P. S. - Chhaygaon, 
District - Kamrup, Assam (781124) 

Shri Sanjit Kumar Bordoloi, 
Son of Late Prabin Chandfa Bordoloi, 
Resident of Khilagaon, 
P.S. Jagiroad, 	- 
District - Morigaon, Assam (7821 4) 

- VERSUS- 

Union of India, 
Through the Secretary to the Government of India, 
Ministry of Railways 
Rail Bhawan, 
New Delhi —1 10001. 

North East Frontier Railways, 
Maligaon, 
Guwahati-78 1011 
Through the General Manager. 

General Manager (P) 
North East Frontier Railways, 
Maligaon,Guwahati-78 1011 

Chief Personnel Officer, 
North East Railway, 
Maligaon, Guwahati-78 1011 

Divisional Railway Manager (Personnel), 
North East Frontier Railways, 
Lurnding, 
District - Nagaon, Assam (782447) 

Applicants 

Respondents. 

DETAILS OF THE APPLICATION: 
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PARTICULARS OF ORDERS AGAiNST WIIICH ThIS 

APPLICATION IS MADE: 

The instant application is directed against the letters dated 02.05.2005 under 

No. E/170/I0LNS/559/05 issued by the Office of the General Manager (P), 

N.F. Railway,. Maligaon whereby the representation(s) submitted by the 

applicants against non inclusion of their names in the list of ST candidates for 

the Group D posts of Trackman under Lumding Division was rejected most 

arbitrarily, illegally and in a mechanical manner, thereby violating the rights 

guaranteed to the applicants under Article 14 and 16 of the Constitution of 

India. 

JURISDICTION OF.TIIIE TRIBUNAL: 

The Applicants declare that the subject matter in respect of which the 

application is made is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the application is filed within the 

* 	limitation period under Section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 

4.1 That the applicants are citizens of India and ae as such entitled to all the 

rights, privileges and protections guaranteed to the citizens of india 

• 	under the Constitution of India and the laws framed thereunder. 

4.2 The applicants are members of the Scheduled Tribe (S.T. Community). 

They are as such entitled to all.the..prot.ections and safeguards extended 

to the members of such community. 

• 4.3 That the Respondent No. 2 launched a special recruitment drive for 

Scheduled Caste (S.C.) and Scheduled Tribe (S.T.) candidates. In this 

connection, employment notice No. NFR-2/200 1 was issued inviting 

application from eligible S.0 and S.T candidates for filling up of 595 

posts of Trackman and Khalasi in NF Railway. The last date for 

submission of applications was fixed on 23.11.2001. 
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A copy of the relevant portion of the said employment 

notice is enclosed herewith and marked as Annexure —A. 

4.4 It was stated in the said employment notice that the recruitment is for the 

four Divisions of N.F. Railway. It was clarified that candidates could 

send applications to only one of the Divisions as per his or her choice. In 

the Lumding Division, the total number of vacancies in the post of 

trackman at that point of time was 144 (SC-58 and ST-86). It was further 

mentioned that the number of vacancies given were provisional and may 

increase or decrease as per requirement of the Railway. 

4.5 The Scheme for recruitment was detailed in the said notice. It was stated 

that the recruitment process would be in three stages 

Objective type written examination (Preliminary test); 

Objective type written examination (fmal test); 

Physical efficiency test. 

It was clearly mentioned that the successful candidates who come 

	

through the two stage written test would be subjected to physical 	 S  

efficiency test to assess the candidates' fitness for the posts. 

4.6 Both the applicants being eligible applied for the post of trackman under 

Lumding Division pursuant to the aforesaid notice within the stipulated 

time. 

4.7 The preliminary written test was scheduled on 12.09.2004 for which call 

letters were issued to 'both the applicants. The applicants accordingly 

appeared in the preliminary written test held on 12.09.2004. The 

applicant No. I appeared at Haibargaon, Nagaon whereas the applicant 

No. 2 appeared at Lumding. 

S 	 . 4.8 That both the applicants qualified in the ireliminary written test and, 

thereafter, call letters were issued to them for appearing in the final 

written test, which was scheduled on 21.11.2004. Both the applicants 

appeared in the final written, test on 21.11.2004 and the centre was at 

Noonmati at Guwahati. Both the applicants successfully cleared the final 

written test. They were declared as passed under the ST category for 
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Lumding Division in the results published on 15.12.2004 in the 

Assamese language daily newspaper "Assamiya Pratidin". 

A copy of the relevant portion of the said result sheet is 

enclosed herewith and marked as Annexure-B 

4.9 That thereafter, call letters dated 16.12.2004 were issued to both the 

applicants for the physical efficiency test scheduled on 19.01.2005 at 

Lumding. 

Copies of the two call letters are enclosed herewith and 

marked as Annexures -c & D respectively. 

4.10 That the applicants participated in the physical efficiency test and came 

out successfully. They fulfilled the norms/requirements well within the 

time prescribed. As was stated in the instruction dated 16.01.2004, the 

result of the physical efficiency test were diplayed on 19.01.2005 at the 

venue itself. However, names of only those candidates who could not 

clear the physical efficiency test were displayed. The applicants cleared 

the physical efficiency test, however, to their utter shock and surprise, 

their names were not included in the list of unsuccessful candidates 

displayed. It may be mentioned that about 2 S.T. candidates. did not 

appear in the physical efficiency test and 8 candidates failed to clear the 

same. 

4.11 That as the applicants had cleared both the written test as well as the 

physical efficiency test, they were eagerly awaiting the declaration of 

result as they had a reasonable and bonafide expectation that they would 

be selected for recruitment to the post of trackman under S.T. category 

under Lumding division. 

4.12 That to their utter shock and surprise, the applicants found that their 

names were not included in the list of empanelled S.T. candidates when 

the same was declared by the office of the respondent no. 4 vide Memo 

No.E/227IRECTTIMiscJLM dated 01.02.2005. It is worth mentioning 

that candidatures of 16 candidates were also declared as provisional 

along with the aforesaid empanelled S.T. list. It is stated that the 

candidates whose names are declared as provisional should have to 

produce the requisite certificates before appointment. 

j 
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A copy of the said Memo dated 01.02.2005 along with the 

empanelled lists are annexed herewith and marked as 

Annexure-E. 

4.13 That it is worth mentioning at the stage that as per the instruction 

annexed to the Call Letter for Physical Efficiency Test and Verification 

of Original 	Certificates, 	it 	was 	categorically 	mentioned 	that 	the 

certificates would be verified froml7.01.2005 to 21.01.2005 in the office 

of the Divisional Personnel Officer. It was also categorically stated that 

the original certificates of date of birth, community and educational 

certificates etc. have to be produced to the Divisional Personnel Officer 

and if any one fails to bring original certificates for verification within 

the 	prescribed 	period, 	his 	candidature 	would 	be 	cancelled. 	The 

applicants have come to know that all total 16 candidates, who could not 

produced their original certificates for verification on the prescribed date 

are declared as provisionally selected. As such, it is crystal clear that the 

authorities in gross violation of their own instructions have provisionally 

selected those 16 candidates as a result of which the applicants who have 

cleared both the written as well as the physical efficiency test, have been 

denied of their right to be selected. 

4.14 That the applicants beg to state that as per the instruction annexed to the 

Call Letter for Physical Efficiency Test and Verification of Original 

Certificates it was also clearly stated that no marks are awarded for 

physical efficiency test. However, a comparison of the result sheet of the 

final written examination and the final select list prepared after the 

physical efficiency test clearly reveals that the seriatim after the final 

written test does not tally with the seriatim in the final select list. The 

respondents have apparently arbitrarily brought in candidates who did 

not qualifj, which is not permissible as per their own instructions. In this 

connection it is worth mentioning that a candidate bearing roll 

no.21708112 had cleared the written test as well as the physical 

efficiency test but he was not finally selected, purportedly on the ground 

that he could not produce his original certificates. However, the 

respondents neither placed him in the provisional select list alongwith 

the other 16 ççidates who were selected provisionally. Under these 

circumancs it is amply clear that the respondents have not adopted an 

uniform criteria Iti preparing the final select list, rather, they have 



6 
• 	 . 

• 	 S 	 selected blue eyed persons of their own choice by arbitrarily depriving 

• 	 the applicants of their legitimate rights. 

4.15 That the applicants further beg to state thatthe irregularities committed 

by the respondent authority in preparing the final select list is also 

evident from the fact that the roll no. of candidates at SI. No.7&88 in the 

final select list were not there in the list of selected candidates of the 

final written examination.. So the applicants strongly apprehend that 

there is every possibility of including several other candidates in the 

final select list who were not selected in the final written exaniinatioil. 

It has been reliably learnt that the candidates placed at serial nos. 

41, 61, 79, 89, 90,108 in the final select list are not from the Lumding 

Division, neither they had applied for Lumding Division. It can be seen 

from the final select list that the first 4 figures of the Roll Numbers of 

those candidates are 2171 where as Roll Numbers of all other 

candidates are 2170. By resorting to such arbitrariness the respondents 

have violated their own terms and conditions mentioned in the 

employment notice, which specifically laid down that a candidate can 

apply and will accordingly be considered for only one division. 

4.16 That the applicants have been completely taken aback by the non-

inclusion of their names in the empanelled list of S.T. candidates. As has 

been stated above, they had performed satisfactorily in both the written 

tests and, came out successfully. They also successfully cleared the 

physical efficiency test. Being highly aggrieved, the applicants 

submitted a representation dated 15.02.2005 before the Hon'ble Railway 

Minister, Govt. of India praying for providing them justice. Copies of 

the same were forwarded to the various authorities, including the 

• . 	. 	respondent nos.2, 3 & 4. However, nothing was done in this regard. 

4.17 That being aggrieved by the non inclusion of the names of the applicants 

in the list of empanelled S.T. candidates for recruitment to group D posts 

of trackmanlkhalasi published on 01.02.2005 and non-consideration of 

the representation(s) submitted by them, the applicants earlier 

approached this Hon'ble Tribunal by way of an application being O.A. 

No.58 of 2005. This Hon'ble Tribunal by an order dated 01.03.2005 

disposed of the,.aforesaid application with a direction to the applicants to 

submit a representation to the respondents within 15 days from the date 
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of receipt of the Order and on receipt of such representation the 

respondents were directed to give reply that is lawflul, fair and just 

within two months from the date of receipt of the representation. By the 

said order the respondents were also directed to file compliance report 

• 

	

	 after 2 month and the aforesaid application was fixed for compliance 

report on 04.05.2005. 

A copy of the order dated 01.03.2005 is annexed 

herewith and marked as Annexure-F. 

4.18 That on 04.03.2005 as per the direction of this Hon'ble Tribunal, the 

applicant submitted a representation before the General Manager, N.F. 

Railway for consideration of their case. 

A copy of the representation dated 04.03.2005 is 

annexed herewith and marked as Annexure-G. 

.4.19 That on 02.05.2005 the Assistant Personnel Officer for the General 

Manager, N.F. Railway issued two letters under No.E/170/1OtNS/559/05 

to the applicants. By the aforesaid letter the representation submitted by 

the applicants was rejected by the respondents in a most arbitrary and 

mechanical manner. 

A copy of the letter dated 02.05.2005 is annexed 

herewith and marked as Aiinexure-H. 

4.20 That as has already been fixed by this Hon'ble Tribunal the aforesaid 

application was again listed on 04.05.2005 for compliance report and the 

aforesaid letter dated 02.05.2005 was placed before this Hon'ble 

Tribunal. Accordingly by an order dated 04.05.2005 passed by this 

Hon'ble Tribunal aforesaid O.A. No.58/2005 was closed. 

A copy of the order dated 04.05.2005 is annexed 

herewith and marked as Annexure-I. 

4.21 That the applicants have a strong prima facie case in their favour. The 

applicants state that, the process of appointment is yet to be completed 

and if no interim protection is granted to the applicants, they shall suffer 

irreparable loss that cannot be compensated in terms of mo1ey. The 
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balance of convenience is strongly in their favour. This is therefore a 

pre-eminently fit case where this Hon'ble Tribunal may be pleased to 

issue appropriate interim directions in favour of the applicants. 

4.22 That the applicants are similarly placed. The cause of action and the 

nature of relief sought for by the applicants are similar. They have a 

common interest in the subject matter of the present proceeding. The 

candidates, as such, crave leave of this Hon'ble Tribunal to allow them 

to file a joint application under Rule 24(5) of the Central Administrative 

Tribunal (Procedure) Rules, 1987. 

4.23 That the applicants have no grievance or are seeking any relief against 

the other selected candidates. Hence they are not being arrayed as party 

respondents in the present application. However if this Hon'ble Tribunal 

is of the view that the provisionally selected candidates are 

necessary/proper party then the respondents may be directed to furnish 

the names of those selected candidates. 

4.24 That the applicants are highly aggrieved by the impugned letter dated 

02.05.2005 issued by the office of the General Manager, N.F. Railway. 

Maligaon whereby the representation submitted by the applicants against 

non inclusion of their names in the list of ST candidates for the Group D 

posts of Trackman under Lumding Division is rejected most arbitrarily, 

illegally and in a mechanical manner, hence the present application 

challenging the manner in which the final select list has been prepared. 

5 
	

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 For that the applicants had admittedly cleared the written tests as well as 

the physical efficiency test. Therefore, there would have been no reason 

for non inclusion of their names in the final select list and the reason 

shown by the respondents vide impugned letter dated 02.05.2005 is 

wholly untenable and the same is liable to be interfered with by this 

Hon'ble Tribunal. 

5.2 For that as per the instructions annexed with the Call Letter for Physical 

Efficiency Test and Verification of Original Certificates, the original 

certificates were to be produced before the Divisional Personnel Officer 

and if any one fails to bring original certificates for verification within 
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the prescribed period, his candidature would be cancelled. The 

respondent authorities in total disregard to their own instructions have 

prepared the provisional select list of 16 ôandidates who could not 

comply with the aforesaid instruction. 5'  

5.3 For that neither the employment notice nor the instructions issued by the 

respondent authorities provided for any provisional select list. But the 

respondents in order to accommodate persons of their choice have 

prepared a provisional select list and have included names of those 

persons who did not qualify in terms of the criteria laid down. As such, 

preparation of the provisional select list has discriminated against the 

applicants which is illegal, arbitrary and malafide and is also violative of 

Articles 14 and 16 of the Constitution of India, 

5.4 For that as per the instructions annexed to the Call Letter for Physical 

Efficiency Test and Verification of Original Certificates, it was also 

clearly stated that no marks are awarded for physical efficiency test. 

However, a comparison of the result sheet of the final written 

examination and the final select list prepared after the physical 

efficiency test clearly reveals that the seriatim after the final written test 

does not tally with the seriatim in the final select list. Apparently, the 

aforesaid impugned criteria has been evolved as an after-thought only 

for the purpose of bringing in certain blue eyed boys who failed to 

qualify. The respondents arbitrarily and illegally changed the serial 

position of several candidates in the final select list, which is not 

permissible as per their own instructions, as such the same is liable to be 

interfered with by this Hon'ble Tribunal. 

5.5 For that as has already been stated herein above one candidate bearing 

Roll No.21708112 had cleared the written tests as well as the physical 

efficiency test but he was not finally selected, purportedly on the ground 

that he could not produced his original certificates. However, the 

respondents did not place him in the provisional select list alongwith the 

other 16 candidates who were selected provisionally. From the aforesaid 

discrepancies it is amply clear that the manner in which the final select 

list has been prepared is most arbitrary, illegal and malafide. 

5.6 For that the grounds disclosed by the respondents in the impugned letters 

dated 2/5/2005 for non-inclusion of the names of the applicants is totally 
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unreasonable. In the aforesaid impugned lettçrs the respondents have 

justified the non inclusion of the names of the applicants in the final 

select list on the ground that although the applicants have qualified in 

the Physical Efficiency Test, as more than required number of 

candidates have qualified in the physical efficiency test the names of the 

applicants did not appear in the panel, since as per merit the names of 

the applicants figured below the required number. However, in the 

aforesaid impugned letters the respondents have failed to justify the 

preparation of the provisional select list, which is not permissible as per 

their own instructions. As such it is clear that the respondents in 

colorable exercise of their powers have prepared the provisional select 

list and by the impugned letter dated 2/5/2005 have made an effort to 

justify their illegal action, which is not sustainable. Hence, this flon'ble 

Court in exercise of its power may be pleased to set.. aside the illegal 

select list as well as. the impugned letter dated 2/5/2005 issued by the 

respondents. 

5.7 For that the Respondent authorities in total disregard to all the relevant 

instructions and provisions have prepared the select list only to 

accommodate some other persons of their choice in place of the 

Applicants and as such the same has resulted in grave and serious 

prejudice to the Applicants in addition to the fact that such impugned 

action is discriminatory.  

5.8 For that in the backdrop of the facts and circumstances that have been 

narrated hereinabove, it is apparent that the impugned action on the part 

of the respondents is clearly in violation of Articles 14, 16 and 21 of the 

Constitution of India in addition to being totally opposed to the settled 

principles of service jurisprudence. 

5.9 For that it is clearly evident that the impugned letter dated 2/5/200 5 has 

been issued most mechanically without any application of mind to the 

relevant factors. There has been a total non application of mind to the 

aspects pertaining to the preparation of the provisional select list and the 

apparent discrepancies in the two lists referred to above. Infact, factors 

other than relevant and bonafide have been taken note of while issuing 

the said impugned letter. Under these circumstances it is apparent that 

the said impugned action is grossly illegal, arbitrary, unfair; 

unreasonable and capricious. No person reasonably instructed in law 
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could have issued the said impugned letter. The same reflects malice in 

law as well as malice in facts. As such the said impugned letter is liable 

to be set aside and quashed. 

5.10 For that the conditions precedent for preparing the final select list have 

not been followed in the instant case iind hence impugned select list 

more particularly the provisional select list is void ab initio. 

5.11 For that this application is filed bonafide and in the interest of justice. 

6: DETAILS OF REMEDIES EXHAUSTED: 

The Applicant declares that he has no other alternative, equally efficacious 

remedy available to him except'by way of this instant applicant. 

MATTERS NOT PREVIOUSLY FILED OR PENDH4G BEFORE ANY 

OTHER COURT: 

' 	
The applicant declares that no other application, writ petition or suit in respect 

of the subject matter of the instant application is filed before any other Court, 

Authority or any other Bench of the Hon'ble 'Tribunal nor any such 

- application, writ petition or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant prays that this 

application be admitted, records be called for and notice be issued to the 

• , • Respondents to show cause as to why the reliefs sought for in this application 

should not be granted and upon hearing the parties and upon perusal of the 

records be pleased to grant the following reliefs: - 

8.1 	Set aside and quash the impugned final select list more particularly the 

provisional select list empaneffing the names of the •' 110 ST candidates * 

for Group D posts of Trackmanl Khalasi. 

8.2 	Direct the respondent authorities to include the names of the applicants 

in the list of empanelled ST candidates. 

8.3 	Cost of the application. 
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8.4 	Any other relief(s) that the applicants may be entitled to under the 

facts and circumstances of the case and/or as may deem fit and proper 

considering the facts and circumstances of the case. 

9. INTERIM ORDER PRAYED FOR: 

9.1 This Hon'ble Court may be pleased to direct the Respondents not to 

complete the process of appointment from the impugned final select 

• 	 list and/or to keep two posts vacant pending disposal of the instant 

• 	 application by this Hon'ble Tribunal. 	 - 

This application is filed through the Advocate. 

10. PARTICULARS OF THE LP.O.:' 

I.P.O.  

Date 	 g ô 

Payable at 	6/1 

11. LIST OF ENCLOSURES: 	 - 

As stated in the index. 	
S 

LI 

.5, 
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• 	VERIFICATION 

•1 
I, Shri Baneswar Rabha,Son of Shri Joydev Rabha, aged about 	yearsResident of 

Dhuliagaon, BokaliparaP.S. - Chhaygaon,District - Kamrup. Assam (781124) do 
I'J4•I 

hereby solemnly affirm and verif,' that I am the Applicant .%i\the instant application 

and as such, I am filly conversant with the facts and circumstances of the case,.The 

statements made in paragraphs. !!'i 94' 

true 	to 	my • • knowledge 	and 	those • 	made 	in' 

........ are matters of record 

derived therefrom, which I believe to be true and the rest are my humble submissions 

before this Hon'ble Tribunal. • 

• 	And I sign this verification on this the th day of June, 2005 at Guwahati. 

YOU 

• 	 SIGNATURE 'OF THE APPLICANT 



ANNEXURE 14 

..'..... 	., 

NORTHEAST FRONTIER RALWAY 
• .MAUGAON, GUWAHATI (ASSAM) 

Special Recruitment Drive for Schedulod Caste 

& Schodulod Tribe Candidatos 

Employment Notice No. NFfl-2J2001 	 CaIeoty No.01 

ClosIng Dale [iNov. 20011 

Appibolioni we Irrylfod from the eligible SC end ST crx&rlos for SUbrg tip otSPSpoats ol1ackman 

and Hhiiacl in f1.F Railway. 
THIS RECRuITMENT IS FORd (FoUfl)DIV1SIONS OF N.F I1AIL.WAY IE.TIt'ISUKI& LUMOINO, 

AUPUIIDUAR AND KATWIAR, 
PI.aao read the entire nalliloeflori onrefully tinkra filling up the application form. 

lEST $1nU. BE CONDUCTED ON SAME DAYS FOR ALL FOUR IIV5I01,10 
MENIJONED IJELOW. HENCE CANDIDATES MUST SEND APPLICATION TO ONE OF THE 

FOLLOWING DIVISIONS ONLY AS PER THEIR CHOICE. 
In case a cairdidale applies to more than one dMslon, hisihor cnc0clirli,ro Is liablatobecancollad. 

Special drlv, for filling up of SCtST backlog vocenciel (Total number :S9) 

OI'iolors Calaoory of Tii. Orealoun of AdOreoc ;nr ewodlng r.;-r.11coiir'n 
Poet number of V3cnncinn 

vacancies SC Si 

Knhh.v Iclrmon 132 07 65 DivlOonnt 	(Pn'Conncl) 
lthnisl 2 I I HF. Rnllwriy, KOilIrril, Bihnr. 

Pinfl54l0S 

tumding lilckrno.n 144 50 06 DMrinrlRalwryMnniire (ror,onnoi). 
Khalaji 35 II 24 N.F. Rniiwrry, Lumding, Ansom 

03 

Pin•702447. 

Obl4flaiw,iyMnepar(Porsontei), Ailpurdua fiitckrn3n 130 37 
Khai3I 12 6 6 N.F. RaIlway, Alipurduss, Wa9I flangol, 

PIn-736123 

T1nrkli beckman 140 51 53 OIvhionalR.allyMnnnqorrournrrriaI) 
HF Ilnitway, TIrr.iuki, Man"o, 
Pin 1rtr.ic 

Total 595 237 3511 

Abbrevleljon : SC•Schodulocl Coals. ST.Schodulsciliibe. 

.....lipin-. The number Of vacancies given are provioloroal and may Increase or docroan as per 
rquutarn.nl ol tire Raiiway,Thls RaIlWyw0l not be veoponsIbte for n71i sulfrod 6loo candidate 
duo to roducion of vocivrciee. 
ThoAr*ninlI1aton reserves the rIght to hold espwsta, ediiuonsi/eupplemanbey or re-examination 
for all or some of the canlidaIss, 
poippilcetlon will be aecepled at NP Railway,  Headquarters Office. 

"v2Schame toe fl.cruttnient 
The r.crullnrent process chill be in (hr.. slagea: 
(i) Objeclive type W,iften eOn*soIlon (Preilmtnivy Tool) 
(N) Otrjecuve fypo wririen exam (Final Te,t) 
(U) Physical itticiøney test. 

	

- StcasM carrrlldstao who have coma thtigh lIre t wo 	wtlilan lot(wil be et*rjocted to physical 
.fflciency lest to ass.se caadktat.s, tln.se for the poet. 
(lIow.ver, the procodura Is liable to change without any further notIce) 
The medium foe tirei .ss,nlrtaliont shall be HIndS end/or Enieh, 
THE WRITTEN EXAM1NAIIOI4S AND PhYSiCAl. ErrlCiENcY TEST SHAU. BE  HELD AT 
DIFFERENT PLACES WITHIN THE JURISDICI1ON OF N F RAILWAY ONLY. 

Job Rsquirsnianl. : The post of Ifacitmert Is boelcalty meant for the rnsinlenenca of Rtsitwoy 
'fleck. The (oh entellg (lUng 01 hoevy f silo and working With spade, sickle, hester ttoal, bet-crow, 

take ballast and othet P. Way tooli for the upkeep otTiack, Bridges and oltror bock llstuteli. 
The pooling of the 'flectunen wit be In lirli emote areas of DivIsion,. The nature of lob Is etduous 
and r.qufru a high level 01 phySics) flujre,s for efficient disdeolge 04 duOs.. 
Simla, esqulremaatis of physical tines. lad Job concliulonts are also applicable In case of Khalosls. 

Pay Scale: Re. 2610 60-3150.6S'35.40/. plus Usual ctllowancee as perth. prevsilingretes Noti 
!ilockman. 

• 	 Ri. 2560'55.2000-00-3200/- plus usual allowance, as par the pr.velllng rates Not 
- 	lOrciast. 

8. MInimum Academia QualifIcatIon: 
Cta.ex VIII pus from r.cognIz.d odi.icalionni lnslitullon. 
(Sularntsion 01 bogus School Corllllcote will oSequnhlly the carajUote) 
6. Age as on 01.00.2001 	 - 	- 
SC/ST: I8i030yearo.  
For ServIng Railway Employee: 

('Moo have pul in 3 years eonlinuou, acMe. Including Casual 1.ibouc and Subolifulos) 

Upper og. limit Is SCIST-46 yea/c. 
Their opprocolion ehould be sonf through the cn&e conbbting authoriTy, 
. Physical Standard: 

The candidate musl posease sound boifily health and physical fling,, to do herd Work as indicated 

Lnnny

'(oh requilemenl', anywhere and of any time througlioul Sr. year. The physical oflictency leaf 
 inter ails include tilling woighl 0740kg. zrM ability 10 role wIth the weight lot e dlitnnce 01 100 

is within prescribed qusliylng tiTiilx' 
 Modicel Stxrdsrd: 

Candidates aoiacte.cl in order of merit &rd as per dueling reservolion rules, will be pul through 

	

detailed medical oxomlnslion to assess I/raIn fulnens. 	 - 

Sty. Sight: B-I (with or WIthout gtasoee) lot 'filnckmnn end Kholrr,I. 

lB. Place of posting : They can be pooled within i/re IutIldictlOn 01 the diaHiono  of H.P Railway. 
However, they are ioUe to soya iirywhorc ci TI F Railway. 
If. Payment of .oemlnelion tc.Wpoel.al expenses 
toemlnsilon Faa-er 
For SC/ST cnracddolos Re. 10,00 (only posTal Chaign,) 
12, Mod, of Payment: Crosood Indian Postal Order(s) drown In tavoic of PA&CAOftLF Rellle*y. 
The pootalordens should he payable at Ouweheti. Cwrdidate mutt write liusir mime, liii sddlsas 

on Ole place piorided in the PosI.'rJ Ordool(n) The dalo of Iaue at POsTal Orriror(s) must not be prior 
10 the dale 01 Is,ue 01 this Empisymonl Notice Pti,lnl Orders wtlisout the scsi limn the Issuing 
post Chico will not be ncceplod and theIr carodlotalmur, will tritejected. Pnymont Is eu-my other Form 
will not be ecceplad au-md the cupphlcaUon will no slummuorily rslrsurrnrl. 
12. How to apply 
l.Th6 cendohte shotuirl epply 17 lIre Olvislarori Flaliwny Manvuel lPrnsorrret elI/ax Diristart flCcorr*rg 
Is Omhi litsolca a, r.r application lO.mnsr given at Aimneclum.' - A on goc-d quatls plr.lrs tllOPOf 01 A-4 
xl,.. 

At nobles In the sppllc0110rt $01111 llhould be chily tilled In Wuoltiack bell point p-mn. in care any 
eruby Is 001 applicable toe a csnmtid.nle, '1101, 'ptcMuu.' (FiAt should ho woitlurn opelnol Ihnt column. 

Full roolal nu3i eros 01015 co,rcNdalawlth pIn code for cnrmomunlcollco ''° tire roams rob The n.rulIl.l 
Railway Slailon end Permanent eddre,q mmlii be t?lvrmmt 

Condlclalen rm'musl cign hr full (mod noi inlUol) In diltOrerrt pisces on the st'plhcniion Icrorms ,.o tndicolc.d 
I/retain and not merely writs their name, In  htr,clt cumlshtri h011ers in st1ysntumu-4 column. 
The syria aM Inirguago (English Or u-finch) of signelmime On Iho utmpor pu-ellen r..4 A&roil G'mmd, Answmrr 

Shurof, Phu-tingmurphs end in dlllaletrf places of the epytcation form muol be lIre same THIS SHOULD 

BE NOTCH VERY CAF1EFULLY. Any veiiethrn may dherluaiu?y  to carvlimlale.Applrr.sborne iirouitd be 
coOl by omllrmsry post ONLY, • - 

The last date and time of receipt of sppllcstion Ic 23.11.2001 (5.00 pm) and It will not bt 
exlendod on any account. Applicalions lecehyad alter the closing dale and into will be sumr'rarliv 
rejected 	 - 

8 Apphicehlon mrhoubd be ftll.d In by the cMdldsrls In lob, or tmer own fmondwillrig oni. 

ii more than one Opplicotion Ii ,ocolved in one orwalop all the sppbicnti.vra will  be rojeclnod 
Candidates who are working In any government depasbrrenl or public sector undorLs&ing should 

eendtlmoIr appicalion through theit departrnreni and they should also eubmif 'rio Ob(oction cemblicsk 
&ongwlth the application. 	 •. 

0. Envelop containing the sppllctitiorr ttird its enclosure chniuld be Arkfroasod In i/ma DIvIsional 

Railway Manegur (Personnal) ol lhft oncurred diviilon according to ti -ti otrolee of lire 
oxndIdat.@ superscrIbing the wopeu. AppblccUon Is respops. to Ernploym.nt Notice No. 
NFR-712001 (SpecIal flecruItm,nfOrtvs Icr SCm' on the tu)plell smdo of the .rmeluap. 
10. finctoeh,romi : 

The followIng enciosures should bo properly a laplad/,Utchenj along with UI; uppllcaticrr. 
A) Cophee 01 corlificoip, In rog.'umii to acodsmrmic qutmliflcntomr. Drool 01 SQO, COStO, nramk shoot muM 
be attested by any of the bollowing suthorliicti and enclosed along with sprilcaion Pivbct,Ao,, printir 
on the back of the rmontk ahoet'coitiflcnl.e shot/ri r/titr be pholocropled lrr'.'nriabby. 
(I) Mombero or Psmlhsmerui or Member, of i,el'br','v ,aaemti. 

Oeyenur'S 011iiere of Coronal or Simm G.'omrsru-u-ml 
FntrsId.-mu,  er.Nn'nl:(fl- Frohashldu ' rull'u-"is'd lo 	o"'rr l.tarel''l 

(i) °IIcrOillnIr rm' tlnrul l.'aoInl.s of roil reCu-tm--ml'  s''i 	lucro!h'r it  
flu TIm us. •e.' 5'u-mr porn poll r Ii n'smrls; r Il7 5'  the 3flr, 1 C,,msl "lilt  

plmlronmr.lu-m. u-ne  q "holcbm rhu-uul,l tn pnalu-d ". 'l-m .rp,.r.ms l-mmirv,A'u'l I, ' - n nppi;u-n'-.- '. "m.''-' 
nll',rm two 7 lrrm.Irrdlq hilu-Irert llrrdy :' , !llm nil  
f 	SC mu-md i'. 1 r.nn,lI'laluu on' 1.1 n7acf' u-Su-I'  
t.ompnlmrnl oloIt.u'mlly. (roremnl Cl u-nmlllIdnle In. 	'f"T h, lynn' rb /nnc -. ... nlv( 
1d.1101cc 

(A) NececonrI' r.etSrrcOleli;tetliur.'-ti.rin/t-",r.rrms:t mu-ri I'.' in Er.gIth u--s °br"t& lilt it '-u-'  

easel trwinl,r'jn rI the same lyp'vtln Er.1tirt.'s '"-li cu-ti nibndlrnd try coy u' 1  hog stlJy'ri'in u-''°.,'-r4 
Cl. 13 TO (A) ibive simnuulri he fl,kk,u-d 

((h) A cnndjd'be who *uihmbI,, irny iorgerl C." 'lrrm., for tu"3J.1P3 OIiI .hlih. ,t,nII f- mI hirli "trl 0n7o 
releu-.iion at h's cruru-Prioltila for t111 prom'hr.mul.u-: 'etu.m:brnou-rbl 1711 ho will Tm' rt'sIrero's,.I bow sr'rpenr"m I'm 
Any as numhintiliemu CcmnitrjClod try nm-mv pnp.oi I IrAa..r/ tlIll.rltmy flo'-:rrrllmenl flmnirti., and u-vu! 711, lu-s 
11,1-In for bncsnirmr.Ilu-ror. 	 - 
(Ctlf-mn'Udu-*..s' flnnt urpps.l.ru-,nn'm ,.afl ha '-u- , '- 'n."I n., n47. .1'" "I'm. Cnru-u C.n'',- 0, 
(Ill 	lu-u-  IO(Iu-a,Ilu'Ilt,,. l),nuv".,'shtmr'In,,1. ''u'. ,, '' I I"rr,,u'mm , .tl,.i u-''.'-'----u-'.m.- •rmu'l o..-',.'.'nu 
In aIlp.I.IIrIy I'm crtu,lnlnI'.t 	slit'' I...,ml u-It P.m '-''''nfl earl,,,, .. 	I -, .,'I,pr flu-rICo  
mu-cru '!'r,-n.u-b nun lou-s f'm'l 	I '-!r' 	nm l.. .......l!n 7. , .ncf Cl' u-lu-.., 0' t011 fl sp."ru-'i'rttr 'v-il Tm's 
er'l,tirtnlnau-t In this coru-rmmrctnsn. 

N.CflmollweyshnulInlimatecnly lu-Ilooca leuN)u-hi.y.iul.9 leopp.su In ttsunwruflo'si5,lOnl..ul,si.,el 

stages 01 oebacion, ii dosertol undeslabme airy tasp.nnvibility for send'r7 reply foCus c.o-$rt.olnr ".I 
selected or not called for wIItle&phyelcai efficiency ,  titI SIC. 	 0 -  

N.F. Rxliwcy Is not lasponsible for any postal daisy and wrong delivery .tc, 
.u-"(b) The number of vacancIes strown In this employment irolico is provioiontol and may Irreona.s, or 

according to anigonclea. 
CSndIdsloi tryIng foul. unfair moan, or eenvasoln9 In any form will be dIsqucilIled and 

lIreIr canhlldatur. wilt be aano&t.d without any notic., 

Impersc.nsriont or mltbehavlour In the .xemlnlion hail will render the carictidisba disqualified 
(.1) RaIlway Admlntetiatlon reserves the right to hold any reSnarr'iroarku-n or adctbonai oxanrirsat'ons/ 
physical cliiclncy leatllnrlcradew. 

\,-(Sc) For any fagal netlon arIsIng out 01 Uris emplciym,nl nolic, the JurIsdiction Shall be CATIQvwa/ua 
only. 
(U) Do not buy the form from any p.r.or% or ogoncy to nobody has been ,uthorl,eud to toll 
Norma, 

(50) flallway edrnlnhst,eltnn I. naf reiporrolbl0 for sap lnsrtaetterti error In the .dvee(hsomenl 
• and will not be held for any poetsh d.t.y or wrong delIvery. 

Dy. 51401 rtroonai Oltilier (Ciii) 8 CortIiolli of P,cmuilrneni 

Ann.su,.-A 
APPLICATION FORMAT 

(To be filled by the ceordirttile in bin/her own hnrmm(wrtIirmg) 
Community 	 ' Oivlctont for which applied 
(SC/Si)  
F . 	 1 	 1 	1 

• SC-Scheduled Cosle; SI-Schoduted TrIbe 
Stats choice for one DivIsion only out of 401viaioni 1.9. A/yutduei, KaUtw. Lumdinug & Tior,rjkl, 

(Indicate your District .rud Start, according to preearrt address) 
DISTRICT 	 STATE 	 1c',. recarml 

on the haiti of 
;'lOapbrbyth. 

• c.*r'dbmtmrbe. 

1,1 dii hereby apply for recrutinrent ho (hremuup 0' post I .......... _.__...... DivisIon of Ill' flallwsy 
In reepnne. No Employment Notice Nb. lIFR-2/2001 CATEGORY NO.01. 

- 2. Name of the candidolo- 	

[J]._1I - I I - 1 	I 	I 	I 	I I I -I 
Fnthor's Nnrrss (Shni/t.atr): 

	1 	[1 	I 	I .IJ"l 
(I) Data of (111th (n Clmrtgtln Era): 	I).rle 	 lufO'u-hl'm 	 Veto 

(0) Ape as on 1.9.2001 	 'Ar, 	 - 1/ornth 	Days 

m 
illil hlynm ilsIw epe rurlm.u-nu-lpr 'su-IIcnu-n ",' r"n,'mn tourmnu,l 

l!7rru-.nnntn.ry pu-Owl nbn :....schs'dl 
S. Cmii 1 'n,l,,I .'duO, 'st • 10' cm.,'''' u,i'mtI' - ''- Cflnilnl vu-',.' 'I 

Cu- ....... . ..... .......... .... ............. ... .  

mpu-m's 5l' 

	

l/,l!Pln 	 . 

-a 



41712748 
41712914 
41712420 
41709709 

41712169 

41712215 
41712279 
41712021 
41712960 

41712143 

1', 

41712908 1  41709739 
41712782 ' 41712937 
41712939 41709837 
41712618 41712710 

41712248 41712377 

41709384 
4112955 
41712142 
4171 2397 

41712755 

41712656 41712600 41712544'. 
41712155 41709638  :4i2440 
41712734 '41712764 ' 41712602 
41709423 41712836 '41712146 

.1 

tit" ni 	tiwit 

.çq 41S 	'i jf%i MINka 4"70119 it, ta ti 	Rvf.inh1t 
. 	 4 't!l 	°( 'ci 'nOPI ctf tm t1wwg t11't 'hi 	 cm 	1t1 ttFP tji 	w 

njiij 	 tCl1It a 	diko 	t''1 	 tltt1I .  

	

.. t ..) k 	;..: 
L. 

11710176 11709943 1170775 	:11710018 11709966 11710100 1i09965ft71027811710360 11710240 1l709931 
11707573 	11710101 	1%707589 11707663 11707137 1171028 11710241 11707616 	11710277 .11710214 11710051 
11710329 	11709892 11709891 	11707686 11709918 11710231: 11710311, 11710313 	1171001111710109 11710115k 

11707123 11710165 11710019 	11709909 11709693 11710236: :11710274 11707525 	11110061 11709913', 117o758a 

i1.7l01l' '1170/494 11707057 	11709881 	11710138 11709954 '' 11710243 11710025 	11110261 11710305 117098901' 

11707315 	11710142 11710134 	11710020 	11707018 	11709932' 11710257 11710009'. 11710178 11707357 11707401. 

11707033 	117Q7229 
 

11707297 11707469 11707592 11707313 11107156 11707723 11707695 11707212, 11707341 11707921 11707535 
11707246 11707395 11707176 11709994 11707338 11707406 11707613 .11707747 	11707436' 11707509 '11707741 

11707120 11707122 11707736 11707466 11710201 	11707398 11707627 '11707187 ' .11707267 11 707145 i 1707157. 

11707132 	11710:308 11709955 117073 11707553 11710158 11707088 11707661 	11707091 11710053 11710129' 

11707153 	11707/43 	11710152 	11710083 11709883 • 11/10326 11707632 11707855. ,  11707408 11707420 11709944 
11709865 11710198 11707722 11707448 11707512 •,11707238 ' 11707008 11710248 11709878 '11707045 11701614 1 ' 
11710242 11710120 11707231 .11707640 11707738 11707404 ,  11710008. 11707496 ,  1170234 1171014411710127' 
11707258 11707605 . 11707040 11707677 11710003 11709960 11707407,:11707542 :' .11707337 11707753'1709879 
11710279 11709'77 11707092 11710006 11707318 1170792211 ' 70758811707929.' 11707354 ' 11707183 11707098 
41A'7J(I 	

. 

4I 
 

I (V 	
U 

!.fL p..!1l 	 I1'?d ,:... 	,.i 
21709139 21709130 21708116 21708476 21708241 21710609 '.2170922 17105510 21708622 .. 1 217o9a2,Jj;p8Boa, 

2170842 	21709037 21708998' 21708719 21707950 
21708546 21708185 21710579 21708011 21709251 
21710552 21708938 21710619 21709023 21708153 21710458:.. ,21708199 
21708710 21709317 21710627 21710562 21710400 21710705 21709119 21710521 	217090632170796AO1091 
21708193 21710359 21709025 21710680 	j710425 21708931'v 21.7O8S 	217080 
2 J.  1709297 21706352 21710429 ,,.2.1208766 (21'Q.8Q 	217092694 2i711B2i7O7999 2170820j t7O804 	71I I  
21709299 21708358 21710608 21709045.. 21708874, 21708291,4 	') j(  ;; J4J)  

21708679 21708566' '17067I15 
21 70831 £jTh8Q5'7' 217080 21 70995 21709056 21108497 	70i'M' 1 	 108839 1?u84.4- 
21709154 2170312 21708843 21708442 21708921 2170928" 210 '2l70931'ii7Q9084 1708485' p1706004 
21708414 21708913 21708675. 21709052 2170911? 2i7b926317003O 21708363421708768. 21710738 ,'21708li 
2170921Eç 21708553 21708281 217085 6 21708411 -' 21706011 
21705615'521706344 ' 21709310 217087 	21708329 2170932 	 21708039 21708395 21708256' 
21710471 21708324 21708792170811 	21708824 2170845 l.170B1 	O83 	2170891 '21708952 21708891 
21708958 21708697 	 21708300 21708321 21702I 	70 	O84G 21710698.. 21708214 21708109 
21708576 2 708726 207962 21708387t 21708090 	 2i71044 ?21710559 21o0434tI 
21708687 21708756 21709072 21708723 21708651 217079GI 	 0B81* 217080 2'  a170808 2llnalxlB,' 
¶T'08356 21708026 21708536 21708257 	 2170882.I 21707 8 21?0903zç.. 1709 9 p1710744 T'08936 

i707g8 	21710409 i708i5i3) 2l7o8899(1'o88& 20818iJ 	 ibee 	17084a9> 21O46 21708,39 

• 	• 	

IWJ 	
, 

41712551 41709337 41712956 
41713023 41712613 41712294 
41712564 41709438 41712896 
41712393 41709470 41712623 

41712509 41712134 41713030 

r 
.1 

! (VI 

• 	 . 	 .'. 

"I 

1 	•', 

• 	 . 	 . 	. 	. 	' • • 	' 	.• 	 ' 	 • 

41709052 41709402 'U712773 41712962 41709458 41709350' 41709340 41709505 41709592 4170977241709637 	; 
'11712545 417(9639 41709303 41709821 41712464 41709849 41709390 41709346 • 41709631 , 41712075 41712391  
41712756 4170664 41709300 41709347 41709589 4109352 41709401 41709599 . 41712421 41709368 41712754  
41709682 41709447 41709478 ' 41709601 41709699 41712890 41709764, 41709684 ' '41709728 41712182 4109543 . ' 
41709404 41709761 41709576 41709341 " 41709388 41712190 41709752 41709566 , 41709745 41709489 41109844 •. ' . ' 
41712742 41712702 41709467 41712504 41712785 41709804 41709707 41709713 41712722 31709334 4171268 
41712846 41709491 41709634 41709774 41713016 4171263 	4171258 41109377 41709459 41712676 41709781 , 
41709600 41709416 41709339 41712417 41712968 	 41709370'41712739 	 • 
41712857 41712946 41709744 41709771 41709770 417127Q0 41709$3841?Q954" 41709453 41712021 41712308 	I 

41709715 41709799 41712345 41712990 '41712433 '.417126644170975941109S7:41712416'4i7o88o841712783 	
• ') 	-• 

41709336 41709824 41709785 41709596 41709403 4170971ti 417Q934 41l1268 41712496 

!1' 	 c 
31711597 31712052 31711100 317l177 31711028 	1j1549 ,31114a 	 31710783 3170993 17111 

31711754 31711219 31711391 3171084 '31711470, 1117 	jiz 	31108t71151P 3171148 airiod 	Ij''  
31712050 31711893 31711233 317120041,11392 	 i7i1 	' 	11304 3171o8e'7112O8 	 4 
31710953 31711959 31710808 31711046 31711739 ,317108Th 7  1741r12 	11130'' 37111Q1 3171184' 3l201 	''L 
31711854 31711580 31711271 31710904 31711579 3171080 3111 00"0171130' 31711958 31710931,$171138 	 I 

31711109 31711333 31711463 31711693 31711011 	31711183 31117 ,3171202 	31711839 317110171711831 	
')" ? 

31711646 31712058 31710998 31710912 31712119 31710877 31711418 31711052 	31712041 3171202. 3i71165 	I 

3171138 31711569 31711867 31712036 31711778 	Ic 
• 	' 	 ' 	••' 

I 	• 	•1' 	,', 	I 	T 	 ••,k 	 I' 

31711706 31711573 31711729 3171165k 3171193' 31711003311087 1712O46 /31710971 3171208931110970 	. 
31711195 31711347 31711964 31711265 	1711050 31711342,.111t12 	31711370''31711692 31110813 3171110 
31711367 31711826 31711714 31711866 3171190 	31711640 4-31711741 3171126, 	1710781 31712091 31710990 	 I 

'l'fl 	 "I7A 	171 1 75 	11i1856 3 1 71170B 	317114 	171177 3171Th64 

LI 



' 

4-. 

0' 

31711706 3i711573 31711729 31711652 31711934 31711003 31712067 31712046 31710971 31712089 	31710970 

31711195 31711347 31711661 31711265 31711050 31711342 31711428 31711370 31711692 31710813 	31711102 

3171136% 31711826 31711714 31711866 31711909 31711640 31711741 31711275 31710781 31712091 	31710996 

31711506 31711865 31711599 31711676 3171740 31711756 31711656 31711708 31711469 31711777 	31711564 

31711591 31711k 31711467 31711210 31711605 31711750 31711991 31711106 3171170531711567 31711112 

31711552 31711961 31711064 31711833 31711962 31711217 31711152 3170521 31711619 31712060 	31711266 	: 
31710834 31711173 31711005 31711200 31711930 ,31711327 31712065 31711498 31712001. 31710809 	31.711123 

31711588 31711241 . . . 

C"l1I't9 	r4 	(41t1 !IW 	ii  

eoW 

- 

L. 
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- 	 ANNEXURE-P. • 	 •..- 

f: 
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 v. 

- 	 -- 

-u::T 	
CARD 	 MT1  

IThI III -: - 	- 	- 	- - 	
TitndVerjfifjQnoVQ,IC  CO:JAyDEvp4 	 - 	

;lImiendCOncdon,e,,,.ni 77NH  , DULIAQAON BOKAUPp. (CHH'YCAQN) - 	- • 

 
KAMRIJP ASSAM PIN 781124 

 flT 	1$T) Signature of the tnvigiiator• 	 . •.• 	 - ___________ 	
•,, j 	

- 	 SI ( NATUfl 	: 

UT  

P ffNamo:

____ 

 e, Ic 	 * T /Ptn f 	
you ,  rI(I 	 N F AILWAY MALJOAON OUWAHATI  A AdII of the Cnnd dale

Ch 	E Pt N 	/ Rofl No 	 Onti of taflaftQn

LAQAON OOALJPAJA(cH1.fYGAON) •
/ EarnIntj C6ahrflSSAM P1N ?6f 124 	

- 	 o ic 	
"JUMETIAL'E111 rt lilAbfHG 

 
.• 	 _-. 	 --- 

fii 

1.4 FOTI SC/ST CANDIDATES ONLY 	pro&, 	t• e' 	i- 	
vct by TIIN3y In scrnd cIa on 

tram 	

- 	 • 	 , 	, 
nR 	

/ 

Mf4rFTTuplo_EIjIII S€IT, 	yf 'qi2 	 I 	I 	 I 

2 	
1/flobrd s fPUnr No E (NG) I) 84'S1 	dId 

Cr(  
• 	- 	 - 	 - 	- 	- 	• 	

-: 	
-: 	- 	-' 	- 	• 	- 	- 	- 
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ANNEXIJI 

INSTRUCTIONS OR PHYSICAL EFFICIENCY TEST AND VERIFICATION OF CERTIFICATr:S 

' Physical Efficiency Test is scheduled to be held on 19.çI1,2005.You should report to Divisional 
• Personnel Officer of I)ivision ioi which you have appliod in dale and time mentloiied Ill II ic 
call letter. 

Verification of certificates is scheduled to be done fj61141 7.01 2005 to 21.01.2005 in the office 
of the Divisional Personnel Officer. YOU should produe Original Certificate 'of Date of Birth, 
Community and Educational Certificates etc. to the Divisional Personnel Officer for 
verification. If you fail to bring Original Certificates for v'erification within the prescI:ed period, 
your candidature is liable for cancellation. 

 

- The'norms forPhysical Efficiency Test are given below: - 

Male candidates 	' 	 Female Candidates 

Should be able to lilt and carry 	1. Should be able to lilt and carry 
35 Kg. of weight for a distance 	: 	20 Kg. of weight for a distance 
of 100 rneter in 2 minutes in 	••• 	of 100 meter in 2 minutes in 
one chance without pulling the 	. ' 	one chance without putting the 
weight down and 	 weight down and 

Should be able to run for a 	. • 	Should be able to run for a 
distance of 1500 meter in 7 	 distance of 400. meter in 4 
mnue: in 	 . 	. ' 	nju[ 	in oi ic. ciui ice 

> No marks are awarded for the Physical Efficiency Test:L However candidate should qualify in 
the test for final selection 	 I 

> Request for chaiging the venue & date of test will not be entertained. 

The results of the Physical Efficiency Test will be displayed on the same day of test 

wiA 

Sr. Personnel Off icerlRectt. • Date: 16-12-2004 	 F Railway, Maligaàn, Guwahati 
F ,  

: 	 .., 

C) 
- 



- .T-t r:-- 	--- 	 . 	'-- 	 . 	... 	•.•• 	' 4  

I 
II 'L N No 	 i Ii 36T . 11T7,CAr No & P0I 	 - 

If 

luvfl 	
- 	 , M 

ci irii? 1 0P NAME AND ADDRESS 011 HE 	 ' 	
1 his is Cell Letter for Physical Elttciency 

	

S 	
Test and Verification of Original Certificates. S ,,M I IT 	I tA 	. - 	r 	I 

	

I l'\uI1l 	 U i.. I 
	 Temis and Conditions are cjtveninAnnexute. 

CeO: DHARMESWARI BORDOLOI . 

KHOLA GAON. KHOLA GAON, MORIGAON 

MORIGAON. ASSAM. PIN - 782411 

	

r rzlmPj ) Signature of the tnvigitator: 	 I 
'e 	I 	al"IT IIWI ii MNIT 

.ie requited to appear 	 at the place, dale and time pcciticd bolow 

E1i 7 1 . / ROLLNO. . 	itTh1ts, 	Iil TWI / Date&Ttmeolflcpoilinq 

21708001 	J 19-01-2005 At 9:00 AM 	 I OFFICE 0 THE 0IVlSlONAJ5QNNELoJcEp  
rr 	'r irf 	Thit T1P1 / Ii) tt Collected at 1110 Exaintnnttoo Centre 	 :_Li:• 	

(3i 1 ' DI 	Th-12-2004 	 ,' 	. 	,, 	 Sr.Porsonnel 01Ii,i,Iltrtt. 
------------------------------------------------------------------------------------------ 

ati li 1 01 4iT' I TrtI 31 1 01 1U01T i 	/ Pteose lent ott atoioj tNs tine and retain br your record 	 N F RAILWAY, MALIGAON, GUWAHA1't 

12I 	r 111 T ii, ' 	8t ) N.ii,i 	A Athirnon el 	tie C:iietiil;ito 	 - T1 	Cat. No. A EN, No. TUIT 	i,/ Iloll No '011T 	1I1 	/ 	D;ito ut Ex:iiiiiit;itint, 

S  
KHCILA GAON.I(HOLA GAON. tvtORlGAON 	. 	' 
M')RIGAONASSAM PIN: 7112411 	 , 	 Ot 

.' S. 	 - 

GIOUPD' & NFR-2L20O1I?JL0Q1 1 9-01-20D5 	 / 
. 	 1Ttt1T 	/ Examination Centre 

FICE OF THE 
------5--- ••••••••••••••••••:"'" 
	 5- 	

',J,,t,_)5- 
- 	 - - - 

A 	 l'i i 	ti t'iIit 	tilt 	411111 i11t itt t 	i 	t'tii 	_Ij' 0! 	I 
'-1 oit 'tot 	 N! ':.l:.•;i t:f,Nott intl ; 01 tX . t)i, plolllwlioll it tt,' fr:ttc, you mc entitled to liec ti;ivet by iaitw;iy iii ec,,itit d:,ns laity. - 

[TJAGI ROAD 	 'oi i 	 •- - 
	

IZJte ii; 
In 	, 	t_tjMtJtN(,, •,_ 	 i 	.3t,i. Oii,t t,;irk fi 	I- I lIT 11 ,,t-rT ili 1' it 	'lit II Ii  

lipi 	
..-. 	 7t0 1,t I't7iU hi 	 ' 	 '  

' 	
,-__ 	

S 	 I P,'i'i,niint (tItan,! ii' 1. nbto;tr 	THO ttt Ia 'I, 	( 00 	it ) IttI lilt Ill / 	22 Iio 	2.' it 11.1 .'Aiiltioriiy: Ft:tt-':iy hlit:.irct's letter No. E(NC;) tI-ti'l/I-tSu/t' iitd.  

ANNEXURE 
ffttT CANDIDATE'S SIGNATURE 	 . 	. 

( 3rthPt yj irr'r ) (to lhc Presence of InviçjitIor) 

qfpit 	j 11I1 3itT 'nr / Naiie and Address 01 the Exari Centre 

Q 	S.. 



4.  

ANNIX1.JII 

INSTRUCTIONS FOR PHYSICAL EFFICIENCY TEST AND VERIFICATION OF CERTIFICATES 

Physical Efficiency Test is scheduled to be held on 19.01 ,2005,You should report to Divional 
Personnel Officer of Division for which you have applied in date and time mentioned in the 
call letter. . 

Verification of certificates is scheduled to be done fr1 4I7.01 2005 tO 21.01,2005 inthef(ie 
of the Divisional Personnel Officer. YOU should produe Original Certificate of Date Of Birth 
Community and Educational Certificates etc. to the Divisional Personnel Officer for 
verification. If you fail to bring Original Certificates forverification within the prescrJIed period, 
your candidature is liable for cancellation. I 

- The norms for Physical Efficiency Test are given below; ,  - 

Male candidates 	 . 	Female Candidates 

Should be able to lilt and carry. 	. 1. Should be a ble lolilt and carry 
35 Kg. of weight for a distance 	 20 Kg. of weight for a distance 
of 100 meter in 2 minutes in 	3 	of 100 meter in 2 minutes in 
one chance without pulling the 	. 	one chancewithoul putting the 
weight down and 	 . 	weight down and 

Should be able to run for a 	2. Should be able •to run for a 
distance of 1500 meter in 7 ' 	distance of 400 nieter in 4 
niflUte In Or C1LF:Cc. 	 ' 	ITInUttS in oiie Cikulce 

No marks are awarded for the Physical Efficiency Test Howevr candidate should qualify in : 
the test for final selection. 	 I 	. 	. 

> Request for changing the venue & date of test will not be entertained. 

The results of the Physical Efficiency Test will be dispIa'ed on the same day of test. 

.3 Sr. Personnel Officer/Rectt. 	. 
Date: 16-12-2004 	. 	 F Railway, Malgaoii, Guwahati 

c 

1" 
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ANUXtJJ1._ E. 
N OTI C iv, R (•) A R I) 

N.Ie. IAIL\VAy 

( )fiice nF Ow 
I )ii' iotiaI I :i!v:iv 	'I m:ig'cr (1>) 

i/. 
No. Ef227Rvc(([fjIii .M 	

!):tv :0 1.02.2005 

Stihieci. : JestjIt of f he recruitulcI of ( row) 1) llnsf of 
._i.. r.u, 

Y t 'I IUI ( 
 

The Ikf of (() (' & 110 51 Ct1I(I;1e 	A 	ltore I 14)r (' 	•\I':w- t' II & , 'i'\ __.I.._, •__.,_ •.,__•._,.••••_,__,, 4'._._ 	."-' ,. 	...-'.., ,-,I'•i•'_.,__,I.,_'___,__ III. 	- : 	. I,_ flu LY ,t / TtII1J £ L t-Iiaiit1 it - u Iu 	;i Oui ,i,, ItJ.L U I I Il(ItIIfluSi/ Ililill n 	i -  tIt,'I published. 

(T_an(Ij(jates whose names are declared as oi' visional hclil 	t)jice the --4I' 	........ I..,.4'..,. I 	Iii tt- (Li tijiCitt 	(/t-fill t- 

'Fliis is lssIJe(J with the annrovil of the Conmetent aufbnrit. 

Copy to 

CM(P)MIA; for information and Iwccss:iy ad ion. 

F 

	

p• ,1 	/ 
I'(L4IF 	141 I 13.1 
	J1 .L'*_.l 

10 



1- 1  

List for empanefled ST candidates (Aniiexure-ll) 

SN Name ROLL NO SN Name ROLL 
NO. 

1. RUSTAM RAI3IIA 2 708 /9 'II AMI UKA I 'RASAD MANUAL 21710738  
2 
3 

NAREN 1 IERON 
DEE3A KUMAR_RANGSHA 

21 
21708910 

42 
43 

ANJtI 	RAMO1IIARY 
kOAN,irr bEdRI  

21 /i 
! 

7 
21709215 

4 RAJIBBARO 21708493 44 BiSWAJrI RABHA 21708553 
5 PRAKASH BORO 21708715 -  45 BUDHINDOLEy 21708281 
6 BAIDYA NATH RABHA 21708607 46 AJIT BASUMATARY  21708508 

MAHENDRA RABHA 27013 
21709024 
21708689 

47. 
48 
49 

ARJUN RAJBONGSHI 
ARUP KUMAR DAS 
KHARGESWARBARO____  

21708411 
21703471 
21708622 

8 
9 

BIMAL RAMCHIARY 
DWIJENCHANDRABARO 

10 BIPUL CHANDRA RABHA 21708290 - 50 BIPUL DEKA 21709232 
11 BINANJOY BORO  21708310 

21708057 
51 
52 

_____ 
PONJIB BASUMATARY 
BIRA DATTA KUTUM 

21709094 
21708017 12 NARAYAN KONWAR 

13 CHANDAN BORO 21708580 53 DWIPEN DEKA 21708479 
14 
15 

BIJU DAS 
DAKSHA RAJ HAJONG 

2709295 
21709056 

54 
55 

AJIT KACHARI 
JEETENDRA BORDOLOI 

21708615 
21708344 

16 NOVAJITSAIKIA  21708171 - 56 MOON DEWRI 21708789 
17 BHARATTHAKURfp, . 21708497 57 DIPENSWARGIARY 21709323 
18 
19 
20 
21 
22 
23 
24. 
25 

SHIVA PRASAD BARMAN 
RANEN BRAHMA 
ANJAN BARMAN 
CHITRA DHAR DEKA 
PRASANTA RABHA 
SHIBULI KUMAR SINGH 
NTLJSAfl<IA 
BIJU BORO______ 

21708764 
21707948 
21708839 
21708449 
21709154 
21708442 
21708312 
21708843 
21708921 
21708686 

58 
59 
60 
j_ 

62 
63 
64 
65 

MILAN SAIKIA 
BHASKAR JYOTI BORO 
ALARISWRANG BORO 
MANOJKUMARMANDAL 
BISWAJEET BARO 
MONO) KUMAR SONOWAL 

PRASANTASAIKIA 
GUNIN BHUSAN DEURI 

 217092,'2 
21708039 
21708395 
21710471 

 21708250 
21708324 
21708798 
21708824 
21708450 
21708383 

26 
27 

DHRUBANARZARy 
SANJIBKUMARBO 

66 
67 
68 
69 
70 
71 
72 
73 
74 
75 

DIPEN CHANDRA TERAN 
GANESHCHAi\jbjA BOO 
MONTU HAZARIKA 
SANTANU BORO 
DHANANJOY BORO 
MUKUTDEK 	. 	

. 

RANENTHAKURIA 
AJIT KUMAR PATAR 
MANTHE BORDOLOI 
PUTULBORO 

28 REWATI DEKA 21709265 
21709319 
21709084 
21708485 
21708414 
21708004 
21708913 
21709112 

- 

- 

21708530 
21708952 
21708981 

29 
30 
31 
32 
33 
34 
35BADANDAS 

PARIKSI-IIT BARMAN 
LOHIT DEKA 
DRJPCHANDRABORO 
DEEPDAS________ 
DIPAKCHANDRA BORO 
SUBHASH BASUMATARy 

21708891 
21708958 
21708697 
21707992 
21708300 36 

37 
38 
39 

. 

BISWAJIT DEWARI
DHANMAYRABHA 
ANIL CHANDRADAS 
AKANCHANDRA BORO 
DUENBORO 

21708675 
21709052 

 2170926378 
21709030 
21708363 

- 76 
77 

j 
80 

BIKASH CHANDRA BORO 
GASHINDRA PANGING 
BISU DHAR BORO 	- 

BASUKI MANDAL  
BRI NDABAN 	

__ 
_DEWRAJA 

21708892 
21708321 
21708346 
21710698 
21708506 

p. 



,4  

N;iip l 	1 	N N N;itiw IOI .L 
NO. 

81 DINESH KUMAR I3ARO 21708214 96 DIPAKBARUAI-I .21708723 
82 I3IKRAM BORO 21 108109 07 - RAJU KUMARDEWRI 21707944 
83 ANANTA BORO 21708576 98 

____ 
MILAN CHANDRA BORO 21708819 

84 GA.JIAM DERA 21108 126 (99 •IAI )Al3 I<ACHARI 21 707990 
85 BASIIU SWARGIARY 21708387 100 ATULEN BASUMATARY 21708052 
86 PRADIP RABHA 21709193 101 DIPJYOTI BORDOLOI 21708083 
87 131 IABEN CHANDRA RAI3HA 21708090 102 BIN hA RABHA 21708356 
'88 MAHESWAR RAMCHIAURY 21708308 103 JAGDISH DEKA 	. 21709008 
89. PRADEEP KUMAR 21710434 104 BABUL CH. BARO 21708257 
90RAMPRAWESHMANDAL 21710559 105 TILAKCHANDRARABHA 21708536 
91 BALEN CHANDRA BARO 210 106 SARATCHANDRA RABHA 21707988 
92 

21708822 
ATUL DAS  21 709072 107 BHOGENDRA DEURI 

93 RANJIT BARO 21708756 108 GHANSHYAM SINGH 21O744 
94 MINTU SAIKIA 21708687 109 PRASEN SENAPATI 21709032 95 DIBAKAR PEGU 21708851 110 BIPUL DEKA 21709096 

F2170

8090,f the following Roll Numbers are provisional :-

709024,21708686, 21709265 

708017 21708039, 21708450, 

08530, 21708109, 21708726 

08723, 21708250 & 21708052 !\ / 

p 
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CISTTIVE TIBUN1 

GU\Q\E/½.TI BCH . 

ANNEXVRg 
 

- 
 

ORDER SHEIT 

view 	

- 

AppiLsatlOrl No. 	 ------------------ - 	- 	- - * 

ppliCdflt3 	_cL'_.i'. —"— 

LP 	 ±-5_.. 	[) 	 -- 

dvocatGs for the &ppliCnt - 

M-J t4it 	 t)t 

idvocates of ; hc Rpordents,  

17~ Da Qrd r 	th 	rizUL31  Notes 
— .-••. 	

• 	 irT1 	P 	T 	': 
1 QlO3.20U5 	Prec39J 	The Hon'ble t4r. K.V0 

• 	 . ••:• Prahladan,:Mnbe 	(A). 
• 	 . 

Heard Mr. U. Bhuyan, learned 

coune1, for -the 	pp1 tCctfltS and also 

learned coune'l fr -' 

I -  I Railways4 

/ The 	ppii.cat±n is di;so 

-• •of 	th 	irettion to the 	plic - - 

•.:ntsto submit a representation to 

the r.esp9ndents within 15 days from 
I:thedate of receipt of this order. 

ion receipt of such representation 

•0 
.I 1 the respondents are directed to 

• 

• Y cjive 	reply 	.jlwful, 	f-air and 

just withIn 	months from th 

j date of, receipt of the repreerit- 

• ation. The responcrits are 	i 

ciirted to 	iLle compiatnc'r 

Jrepo.rt after k. 	months. 
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Sir, 

2 

F" 

The c.ppficants L Ve-nanid beg to state the following fc l:ncs 

for your kind considcratj 	and !ivorable necessary action: - 

The applicants liclolig to (he Scheduled Tribe (ST) 
C011flflUliity 

The North Homier Railway (NF Railway) 1aunchd a special 

recruIticzit drive Ur SC and ST candidates. In this Coflhlection, Cm1)loyifl(l)( 

notice No. NFR-2/2.001 ivm issued inviting applications from eligble SC 

and 5! candjdj1c; br f 11 	.: o 5 5 rosi; of ['rackivan and :i 	11 NF 

 

As per the said '.114p1oyiiii notice, appoinhillejits would be made 
Divjj0 wise, and the Ca lidais were required to submit their applications 

in ret O only one Divisionpc hi or ICF choice. 

The appi ints being eligible, applied lör the post of Trackniaji 

liii der I .0 mdi tig 1)1 vis i1 i (Ii ii c si ipu kited time. It in uy be n en io ied 

thai in 
[lie Lumdiiip !:)ivis i. iii. tile to al iiuiiibci of' Vacancies in the post of 

luaekllial) was Ii%)1i1icl as 144 (C-5: an(I S'l'-86) It was, however, clarified 
that [lie 11111) iber Of given cre rnvisioiiI 

lhc Scheme 'i rccrujtmeii[ as detailed in thc eoyfl
1.notiCe 

providc(J 3 stages: - 

C 
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()hR (IVC l\ j)t \ t JUL fl L\dlIUII(1( IOfl (PICIIJJ)IlIdry tist) 
	9co 

O1je. 	lype 'VIit(cii C(IIn lion (Iiiiil tcl) 

ifl) Physical cfficicucy test. 

It was clarified that the succcssfijI caiididaies who come through 

the two stages written tests wouid be subjectC(l to the physical efficiency test 

to assess the candida(cs fUness for the post. 

'lhc prcliminau-v written lest was held on 12.9.2004. On receipt, of 

the call iciters, the appi icat us appeared in the said test, the uppi icalut No, I at 

Lumding whereas the applicant No.2 at I lathorgaon Nagaon. It may he 

lneiUouicd that the rol No. of the applicant No. I is 21708081 and that of 

the applicant No.2 2110$489, 

13o[h Lhe apj:d au; qui! ifled 
In te prel inhinary written lest. 

lhcrcfic on receipt oh cal I letters both the app1iclnLs appeared iii the hiiiI 

Wflttui test held Ut) 21. 11 .2004. I'hc CCfltre of both the applicants was at 
1"400itii1i, ( JtI,\'jhIl j. 

i3olh the applicants SL1CC(:Ss4hly cleed the final Written test and 
they were declrccJ Pas;s tinder the Si Catczor) ,  fr Lumding I)1VjSj)1 in the 
FCSUItSUI)1i5hC(1 Ofl 

I . 1 2.04 in the Assaunes language daily Ilews-papet' 

'AsoJniya Pratidin" 

9 	
h cicafler, i;;i II Jcttcc .; \vere issued to thicn for appearing iii the 

physical e1hicieiy test sCllc(llj led on 1 91.2005  at I iimding. /\s per the 

il]Stllletzons ldr the phivsieiul ci ticieiicy test, wale candidates were rc(juircd to 

lift and carr\' 35 K'g o F w ciht for a distance ol 1 00 metres in 2 minutes in 
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iic chalIce withioffi 1)iItli1i' the weilit down and llirtlier should he 

1 . 1W a)r a (IIS 1, 1 1 1ce of 1500 lflches in 7 IflitluteS iti 0110 C1IUIICC. 

10. 	The applicants particij)ated in the physical cfhcicncy 1st on 

19. 1.2005 and caine out siiceessft They fulfilled both the rcqui'v 	well 
within the time prescribed. 

I 1. 

 

The results Of the physical efficiency test were displayed on 

19. 1.2005 at the vcilu( te II. However, names of.? only those candidates who 

could not clear the physical efficiency test were displayed - in other words, 

the result of the candid2tes had cleared the physical efficiency test. As the 

flames or the applicants were not iflctLdcd in the list ol uusueccssjjJ 

eundidaL:s, it become cvtd.iit that they had cleared. (lie physical efficiency 

test. 

1 lowcvcr, to their utter shock and surpIise, the applicants found 

that their flames were 41 0t inchidd in the list of elupaneiled ST candidates 

for tile Lumding. Divisiofl when [he samc was declared by the office Of
,  the 

Divjsjoni Railway Manager (P), iumding vide (lie Illelno Nb. 

iI227/kec(t/j isc./[ .M d cd I .2.21)05. A1o1 	\vitl1 tile ci IlIJUJIcI l.2d Si' list, 
Calldidatt.11 - C 

of 16 candidu'; were also declared as Pfovisioiial 

1\ggrievc(l by ilici nun 1 !1C ! USIO1i in the Crnpniieh!ed 	... list, [lie 
Upplicuiits 

filed original application oclore (he Central Adm mist ralive 

l'ribuiia1, Guwaliati I.3cii:Ji. bein O.A.N.58/2005 
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4 	The 110111 t)lC tribunal vide order dated 1.3.2005 disposed oi the 

said O.A. with a direction to the applicants to submit a rcprescIiftioii to the 

kespon(ients within 5 Uas wiih a ftutber direction to the Respondents to 

reply 10 such represc11tatiti in a lavJ'ul, l'air and just manner within 2 

months from the dau l rc:eipt ol [lie ieprcsenta[ion. The Respondents have 

been fljrther directed to file compliance report aller 2 months, fixing 

4.5.2005 11-  compi lance report. 

A copy of lie said order dated 1.3:2005 Is 

Cnclosed Eiere\'iliI and inarkd as Anne'xurc-A 

P. 

	

15. 	ALcordingly [it. 	resn repi(:cntatjoi1 IS being Submitted in 

Lrms ol he aoftsajd dircLl ion of ti I lon bie 'Fribuiia[. Your i lonour was 

ai'rayed as the Rpodiit No.2 in O,A.No. 58/2005. 

	

10. 	the appt icants i espect fully SUbmit that (I ey had l)Cflört i icd 

sahslactoriiy in both the wril[wi tests and cflme out Suc.ccsf'uJ. They also 

Successlilib; cleared the phvsici Ci! iCtcncy test. 1I)cretbre, there could not 

have been any reason Jr ti eir non- i;!uon in the empicl lcd ST fist. The 

applieuits iuimbly si.ihini that on the hais of their relative merit and 

periOl 111a11;e, they arc entilied In he included in the eiI1pan1lcd ST hisI or at 

least iii (lie Provisional li;l. 

it is, there fore. ii U nib Iv rave of that oil perusil of' cntirç rcicvaj it 

records and 01) a ust and lair assessnieni of the merit and !)ertbtmance Of the 
applicants, your I I oii ui 1la: he j)Ieased to include (lie flalliCs oftlie 
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jIictnts in t1W list !w empanelled ST candidates for th'e group-I) posis of 

.1' rackmaii/KJiaasj under the Lumdiiig F)ivisIon, Norli' East Frontier 

Railway:• 

Yos sincerely, 

1
17  

'L 	'c 

I 	' 	 S  

(Sanjit Kuiiiar l3ordoIoi) 
,\ 1W. 

2. 	- 

S 	
(13aneswar Rubba) 

1kv. - 

Chief Personl)e1 	)FIicr, Noah East Frontier Railway,. Maligaoii, 

S 	(luwabuti- I I . 	 S 	

• 0 

Div;ionaJ Railway ManageF 

 

inc 	North East Frontier [(au way, 

I ,umdjn 	 Distr ic - 	 ; 

(SanjilKumar l3ordoloi) 

2. 

(l3anes\Svar Rallia) 
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.ANNEXURE_-H \)\ 

N.F. Railway 

Office of the 
General Manager (F) 
Maligaon. Guwahati-1 1 

IN'S / 
No. E/i 70/1 0IK1559I05 

0, 

Shri. Baneswar Rabha,, 
Roll No.21708482. 
S/a Late Joydeb Rabha, 
Resident of Duliagaon, Bokalipara, 
P.S. Chaygoan, 
District- Kamrup, Assam. 

Date :02-05-2005 

Sub:- Representation against the non-inclusion of the name of the 
applicant in the list of empanelled ST candidates for the Group-D 
post of Trackman Khalasi under the Lurnding Division, N.F. 
Railway pursuant to the employment notice No. NFR-2/2001. 

Pci- 1. Oidet dl 1-3-2005 passed by the Central! Administrative 
Jr iburial. Gwahati Bei icti ii 101 igir ial Application No.58/2005. 

2. Your representation dt. 04-03-05. 

Honble Central Administrative TribunatIGHY has directed the respondent to 
give reply i.e. lawful. Fair arid just withir r two nonths frorn the time of receipt of the 
representation. 

Your representation has been carefully examined by the Chief Personnel officer, 
N.F. Railway, Maligaon and passed orders as under 

You had appeared in the preliminary written examination held on 12-9-04 and 
Final written exauliriation on 30-11-04. You had qualified for appearing in the Physical 
Efficiency Test. Physical Efficiency was held on 19-01 -05. 

Candidates in the ratio of 1:1:2 were called For appearing in the Physical 
Efficiency Test. The nurnbei of vacancies of Lumdirg Division for ST posts was 110 
and total number of candidates called for Physical Efficiency Test was 132. Therefore, 
20% more candidates were called for than the required number of candidates. The 
result of Physical Efficiency -rest was published by DRM(P)/ Lumding immediately after 
completion of Physical Efficiency Test. You had qualified in the Physical Efficiency Test 
also. More than required number of candidates were qualified in the Physical Efficiency 
Test 110 f'ios f candidates were einpanelled against the vacancies. The panel is 
preiared based on merit of the final written exa; nination, as Physical Efficiency lest is 

lollfvlf 	iri 1 :i'uriIy 

view of above, ills to nentR)n here [hat the empanelment of 110 carididatos 
were done on ; icr It, youi i.iri re did I rot appea; in the par id, since as per thor ii your 
name fiur ed below 1 .fQ emnanelled candies. 

This disoosed your represer itatinn dt. 0:1 03-05 

BSarnia 	
71_ 	50 ' 

Assit. Pc-i sonnel Offlcer/LC 
for General Manager(P)/ MLG 

IXII 



N.F. Railway 

ANNEXURE-H 

OlTice or II ie 
General Manager (P) 
Maligaon. Guwahati-li 

No. E117 Oil 0fW/559l05 

To,. 
Shri, Sanjit Kumar Bordoloi, 
'Roll No.21708081. 
Sf0 Late Prabin Chandra Bordolol, 
Resident of Kholagaon, 
District Morigaon, Assam. 

Date :02-05-200 5 

Sub:- Representation against the non-inclusion of the name of the 
applicant in the list of empanelled ST candidates for the Group-D 
post of Trackman Khalasi under the Lumding Division, N.F. 
Railway pursuant to the employment notice No. NFR-2/2001. 

Ref:- 1. Order dt.1-3-2005 passed by the Central! Administrative 
Tribunal, Guwahati Bench in Original Application No.58/2005. 

2. Your representation dt.04-03-05. 

Hon'ble Central Administrative Tribunal/GHY has directed the respondent to 
give reply i.e. lawful, fair and just within two months from the time of receipt of the 
representation. 

Your representation has been carefully examined by the Chief Personnel officer, 
N.F. Railway, Maligaon and passed orders as under 

UYou had apleared  in the preliminary written examination held on 12-9-04 and 
final written examination on 30-11-04. You had qualified for appearing in the Physical 
Efficiency Test. Physical Efflcienc' was held on 19-01-05. 

Candidates in the ratio of 1:1:2 were called for appearing in the Physical 
Efficiency Test. The number of vacancies of Lumding Division for ST posts was 110 
and total number of candidates called for Physical Efficiency Test was 132. Therefore, 
20% more candidates were called for than the required number of candidates. The 
result of Physical Efliciency Test ws published by DRM(P)/ Lurnding immediately after 
completion of Physical Efficiency Test. You had qualified in the Physical Efficiency Test 
also More than required number of candidates were qualified in the Physical Ef1icienry 
Test. 110 Nos of candidales were empanellod against the vacancies. The panel is 
plepaie(.l based on merit of the lii ial wrillen examination, as Physical Efficiency Test is 
of qualifying nature only. 

In view of above, it is to 'e''ition here that U ie empanelt'nent. of 110 candidoles 
'vu e dcii ce Oil lneriL youi llan ie did not appoai ii the panel, since as per mci it your 
name lioured below 110 e' npanHed candidates 

ThiS clseused yoc iporesantajinni df fl1.03-05 	 D ,:v.._(•J

\41 ~B. Sarma )" 	
070S 

Asstt. Personnel Officer/LC 
for General Manager(P)/ MLG 
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Sondents 	 ,-. 	 .- 	 . ... 	 - 	 .... 

AdVOcates 
for  the 	•.'•j-'flt 

 

AdvOCdtCS of 'the 	•:)rnt. 

.pt( 	oft 	Reg±- 	 •• - 
	theTr1 

- .-  

04,05.2005 Prcsent 	n'ble Mr. Just ( 
bi.varajan, vieh'. 

Mr. 	i, 

4'. 

'ive. 
0 

) 

T,fj3 cAge' Is pOl3bed for co:u:d. .1 ic' 

report. Counsel for, the applic , ant, 

absent. Ms. B. Dei, iearnod.couns.L. 

tppear.tng on behalf o Railway cottne.I. 

1)laced e.Iore us the order i1cd 2 ..S. 2flO 

Lssued by Assistant Prsonn&. 0f:iLcei/'I.'. 

• for General Manager (P)4LG. It 9 se€i 

that. the direction issued by thia 

Tribun8.L has been complied an4 i.t . 

-audressed to'the applicant hImsCJ, 

Since the order has been cornplic with 

c.he...0.A, i,s closed. 

Sd/ 
 

iF.sLJE 

0 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT I BENCH GUWAHAT I 

137/5 

- 	Sri }3aneswar Rabha & Ors,, 

Union of India & Ors. 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

1. 	That a 	copy of the OA has been served 	upon the 

respondents 	and the respondents have gone through the same 

and 	have understood the contents thereof. Save 	and 	except 

the statements which are specifically admitted herein below 

other statementmade in this application are totally denied. 

The 	statements which 	are not borne on records 	are also 

denied 	and the petitioners are put to the strictest proof 

thereof. 

That with regard to the statement made in para 

4.1, 4,2 & 4.3 of the OA, the answering respondents do not 

admit anything contrary to the relevant records of the case. 

That with regard to the statement made in para 4.4 

of the OA, the deponent begs to state that as 	pr 

advertisement f  the distribution of posts of SC & 	ST 

candidates was shown as under: 



1• 

f Category 	SC ST Total cc 

A Trad::men 	58 86 144 

Khalasi ii 35 

69 110 179 

The empanel list was shown as under 

Category 	 SC 	ST 	Total 

Trackman/Khalasi 	69 	110 	179 

Hence 9  the total number of empanelled 	candidates 

were according to the posts advertised for; 

4. 	That with regard to the statement made in para 4.5 

to 	'4.9 of the OA the deponent does not 	admit 	anything 

conti-ary to the relevant records of the case. 

That with regard to the statement made in para 

4.10 of the OA, the deponent begs to state that both the 

applicants have been qualified in the Physical Efficiency 

Test. Against 110 vacancies, 132 candidates were called for 

Physical Efficiency Test. The deponent further states that 3 

candidates did not attend the Physical Efficiency Test, 5 

candidates have failed to qualify in the Physical Efficiency 

• Test. Therefore total 8 candidates become ineligible for 

empanelment. 

That with regard to the statement made in para 

4.11 of the OA, the deponent begs to submit • that physical 

efficiency 	test 	is only of qualifying 	nature. 	The 

empanelment will be based on the merit position obtained in 

the final written examination held on 21.11.04. Candidates 
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a) 	C. 
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C) 

were 	called 	in the 	ratio of 	1.1.2 	for 	the 	Physical 

efficiency Test More than the required number of candidates 

to 	be empanelled were called for physical 	efficiency 	test. 

Therefore it was not possible to empanei 	all the 	candidates 

who qualified in the physical efficiency test. Mere 	passing 

in 	the physical efficiency test will not confer 	any 	riqht 

for automatic empanelment but it will depend on the relative 

merit position of the candidates for placing the name in the 

panel. - 

7. 	That with regard to the statement made in para 

4.12 of the OA, the deponent begs to state that the final 

list of empanelment of ST candidates was prepared on the 

basis of merit. The applicants were not within the merit and 

therefore they could not be empaneled. The candidates who 

were in the provisional list were in fact ijn . empaneled. 

The candidates who were in the empaneied list, only their 

candidature was declared provisional only because of seme 
-. 

necessary verification. 
.- 

• 	8. 	That with regard to the statement made in para 

4.13 of the QA, deponent begs to state that candidates were 

advised to produce original certificate at the time of 

•  verification of certificates. It has been stipulated in the 

Admit Card that if the candidate fail to bring the original 

certificate within the prescribed period, their candidature 

will be liable for cancellation. It is not the case that1l16 

candidates did not produce original certificates at the 

time 	of 	verification. They 	have 	produced 	original 

certificates 	The original community certificates produced. 

by the candidates were not clear in some respects. The seai 
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of the issuing authority was not .legihle in some cases. 

The word HFor hI was added under the seal of signing authority 

in some of these cases.. The certificates could not be 

rejected straightaway for theé reasons Therefore, 

opportunity was extended to the candidates to produce proper 

certIficates, which is free from ambiguity.. 

The laid down procedure regarding the provisional 

ompanelment of SC/ST candidates is circulated vide Railway 

Board's letter No..E(T)74CM 15/46 dated 19..2.76.. Railway 

Board has empowered the appointing authority to show a 

candidate in the provisional list whose caste certificate is 

found disputed and further clarification is necessary from 

certificate issuing Authority and in no case,the 

eligibility of appointment is to he canceled.. 
- - 

copy of the Railway Boards letter 

No,E(SCT) 74 (M15/46) dated i..2..76 

is annexed herewith and marked as 

Annexure— (1) 

9.. 	That with regard to the statement made in para 

4..14 of the OA the deponent begs to state that the 	riation, 

after the final select list because the result of the final 

examination is not according to merit 1  Nowever, the final 

penal is in order of merit.. The deponent further submits 

that all the candidates who are empanneled have passed final 

written examination and there is no discrepancy regarding 

roll no..21708112 of one Sri Raju Ram Boro. It is not the 

case that he could not produce his original certificate as 

alleged by the applicant.. Sri Raiu Ram Boro has produced the 

original certificate but it was noticed at the time of 

4 
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verification that he did not complete 18 years and he was 

underaged therefc:re he was not eligible for empanelment Sri 

Raiu Ram f3oro has already been informed about this facts 

Therefore no irregularity was done in the case of candidates 

bearing roll no21708112 . 

10 	That with regard to the 	 made in para 4 15 

of the OA while denying the contention made therein the 

deponent begs to state that Shr'i t'lahendra Rabha at serial 

No7 and Shri Maheswar Ramchiary at serial NoB8 have 

qualified in the final written e<amination Their Roll Nos 

are 21709113 and 21708306 respectively. Both. . these 

candidates qualified in the Physical Efficiency Test and 

their merit position is ahve the applicants Though their 

names have appeared correctly in the panel, there is 

typographical error inadvertently made in their Roll numbers 

in the panei 

The deponent further states that if there is any 

dispute regarding their selection, they are required to be 

made party respondent in the OA. But these two candidates 

have not been made party respondent It is pertinent to 

mention here that all the candidates including candidates at 

serial No,41, 61 9  79 9  89, 90 and 108 who are empaneled have 

applied for Lurnding division The allotment of different 

roll Nos is according to the convenience Of the railway 

administration. The allegation made by the applicants are 

baseless and imaginary. . 

Ka 	That with regard to the statement made in para 

4,16 of the OA the deponent begs to state that it was not 

pssible to empanelled more than 110 candidates against 110 
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vacancies. Applicants could not be empaneled as their names 

were not within the merit position of 110 successful 

candidates. 

That with regard to the statement made in para 

4.17 and 4.18 of the OA the deponent doesnot admit anything 

contrary to the relevant record of the case. 

That with regard to the statement made in para 

4.19 of the OA the deponent while denying the contention 

made therein begs to state that 110 candidates were to be 

empanellecl against 110 vacancies in order of merit. The 

applicant were not within the merit and therefore they 

couldn't be empaneled. This fact has already been informed 

to the applicants and the railway administration has taken 

action as per rules and procedure and not in arbitrary and 

mechanical manner. 

That. with regard to the statement made in para 

4.20 of the DA the deponent doesnot admit anything contrary 

to the relevant records of the case. 

1. 	That with regard to the statement made in para 

4.21 the deponent begs to state that the panel has been 

published and process of recruitment has been completed. All 

the selected candidates have already been offered 

appointment. Recruitment process has been c:ompleted in 

accordance with the rules and procedure. The deponent 

further submits that in such a situation question of interim 

protection as has been prayed for by the applicants doesnot 

arise. 

6 
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• That with regard to the statement made in pars 

422 and 423 of the OA the deponent doesnot offer any 

• 	comment on it. 

That with regard to the statement made in para 

4.,24 of the OA the deponent while denying the - contention 

made therein begs to state that it has been clearly 

indicated in the reply to the applicants dated 25ø5 that 

their names figured below the 11 empaneled candidates in 

the merit list. The deponnt further states, there is no 

• arbitrariness in the action of the administration rather 

action taken by railway i.e. legal. 

lB. 	 That in view of the above facts and circumstances 

of the case the instant application is devoid of merit and 

as such same is liable to be dismissed with cost. 

7 	•. 	;•• 
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YE RI F I C A I I 0 N 

I Shri 	/) J.1.Y11. .. .........,. , aged abcut 	P. 
y€ars, son of 	4 	 . 	 re'icjent 

of 	...... 	.igq4j'J, 	
a. a, a..... wit. a., ,, n,..aa. 0** 

pr e sen tly work i n g as o 	 , 	6. 	e'ç4- ?7  q,  
N.F. Railway, 	do hereby verify and state that 	the 

statement made in paragraphs 

are 	true 	to 	my 	knowledge 	and 	those 	made 	in 

paragraph ., 1 .... . . beinq matters 

of records are true to my information derived therefrom, 

which I believe to he true and the rest of my humble 

submissions before this Hontble Tribunal. I am also 

authorised and competent to sign this verification on behalf 

of all the Respondents. 

And I sign this verification on this 	 day 

of 	 - , 2005 

Deponent 

kt Personnel 
• Railway, Mac 

GUWahatI.1 1 
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This proceiure not • only 

	

8u4so 'caus 	arasent ' to ?  V9.  çndzdate , The Mnitr rf 	-therefo id  

	

4,  # 	 des1retoiterate that the Scheduled Caste uc Sedu7ed Tnb 

	

idte shodid be appQintej provisioj 	Wt 	aJnr; 

	

4 , 	 whteyerb)j,fld,dc,e cvidence they are able 	mdce nksirnpor of 
their casc 1ubudng certificate 1Sshedby Me. i s ParJianetitp Mebbers fLesI 'ye Assemblies ana suc1fcJ ; uotjd L 

	

' zndu o4se tQgh te District Maistra 	IAa 	rt; i 
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':. 	 - 	
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the1candjdatesa,or his family resides ' 	 !44 

'3 I$fibu!d be nsurcd that thcre 
1'flo  e in fol1w 	Ihese intr 	c ' 
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